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Land for D.D.T. Factory, Delhi

1816, Shri Umanath:
Shri P. P. Esthose:
Shri K. M. Abraham:
Shri A. Anirndhan:
Shri Viswanatha Menon:

Will the Minister of Petroleum ani
Chemicals be pleased to state;

(a) whether it is a fact that the
Delhi Cioth and General Mills Com-
pany Ltd. Delhi offered about 5 acres
of land for setling up the first D.D.T.
Factory in India from out of the land
procured by them on lease from the
Delhi Impravement Trust for their
Chemical Factory situated in the
Industrial Area New Delhi,

(b) whether it is also a fact that
when the Hindustan Insecticides Lid.
wanted to purchase this land on which
the D. D. T. factory was put up, the
Dethi Cloth and General Mills Com-
pany Ltd.. Delhi demanded a price of
Rs, 1.35 lakhs and the Company paid
the same. even though the actual cost
of this land to Delhi Cloth and Gene-
ral Milis Company Ltd. Delhi  was
only about Rs. 4500; and

(c) if so, the reasons therefor and
the action taken in the matter?

The Minister of State in the Minis-
try of Petroleum and Chemicals and
of Planning and Soclal Welfare (Sbri
Raghu Ramaiah): (a) Yes, on condi-
tion that the Delhi Cloth and General
Mills (DCM) were taken in as mino-
rity partners,

(®) and (c). As gco;r‘emmmt (:::n‘i;
ed not to associte as partn
the DDT scheme the land comprising



3719

5.133 acres was taken In lease from
DCM at ap annual rent of Ra. 4,108.63,
from, July, 53. After one year, the
payment of rent was with-held in the
hope that the land could be obtained
through the Delhi Improvement Trust
by resumption. There was legal diffi-
culty as pointed out by the Solicitor
General of India and the company
was advised in April, 1859 whether
land acquisition proceedings could
be initiated. On examination, acquisi-
tion was found o be uneconomical
and it was ultimately decided in 1963
by Government that the company
shoulg purchase the lang trom Delhi
Cloth Mills at & negotiated price. Ac-
cordingly the land was purchased at
a cost of Rs. 135 lakhs inclusive of
sbout Rs. 30,000 on account of arrears
of rent. Delhi Cloth Mills, which
were originally gilotted the land by
the Delhi Improvement Trust at the
rate of Rs. 1134 pér acre, had to spend
considerable amount in its levelling
and improvement.

Land for Expamsion of D. D. T.
Favioxy at Delhi

1817, Shrf Namblar:
8Shri P. Gopalan:

Will the Minister of Fetroleum and
Chemioals-be pleased to state:

(a) whether it is a fact that the
Hindustan Insecticides Ltd. paid =
sum of Rs, 199804 at Rs 54 per
square yard to the Delhi Cloth Mills
in early 1988 being the cost of an
additional land of 7.6 acres, purchased
for the extension of the D. D. T. Fac-
tory at Delhi;

(b) whetheyr it is also g fact that
the Managing Director of the Hindus-
tan Insecticides 1.td. negotiated and
Sustined the terms of purchase of the

(@) whether it is also a fict: that ne
sale deed has been executed by the
Delhi Cloth Mills with regard to the
land sold to the Hindustan Insecticides

1Ltd. for their D. D. T. Factory at
Delhi; and

(e) if so, the reasons thereod and
whether the deal was spproved by
Government?

The Minister of State in the Minls-
try of Petraleuny; and Chemicals and
of Planning and Social Welfare (Shri
Raghn Ramaish): (a) Yes.

(b) No,

(c) The purchase was finalised by
persanal efforts between  Hindustan
Insecticides Limited and Dethi Cloth
Mills at the rate of Rs. 543 per 2q.
yvard as against the demiaifd of Rs. 23
per 5q. yard made by Delhi Cloth
Mills. It become necessary to close
the deal! by immediate payment
which was made on 28th March, 1968
in anticipation of approval by the
Board of Directors which met and
accorded approval on Tth Apri], 1966,

(d) and (e). The reason is that the
land purchased has not yet been regis-
tered by the Delhi Development
Authority in the name of Delhi Cloth
Mills. As soon as this is done, Delhi
Cloth Mills will execute a sale deed
in favour of Hindustan Insecticides
Limited.

As for the sanction of Government
for the purchase, the same is pot re-
quired under the Articles of Associa-
tion of Hindustan Insecticides Limi-
ted.

1818, Bhri A. K. Gopalam:
Shri P, REamamaurti:





